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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

TUESDAY, THE TWENTY NINTH DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE VAKITI RAMAKRISHNA REDDY

WRIT PETITION NO: 32658 OF 2026

Between:

Chinmay Chandrakant Patil, S/o. Chandrakant Patil, Aged about 19 years, Occ ;

Student, R/o.Daryache Vadgaon, Karveer, Karvir Sub-District, Kolhapur District,
Maharastra State.

.....PETITIONER
AND

'1 . The State of Telangana, Represented by its Principal Secretary, Medical and
Health Family Welfare Department, Secretariat Buildings, Hyderabad.

2. Kaloji Nararayana Rao University of Health Sciences, Rep. by its Registrar,
Warangal.

...RESPONDENTS

Petition Under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be pleased

to issue an appropriate writ, order or direction more particularly one in the nature of

writ of mandamus declaring the action of the respondents particularly the 2nd

respondent in not considering the petitioner for counseling and admission into

MBBS/BDS course under Management Quota C NRI Quota seat in ongoing phase

or next phase of counseling for the academic year 2026 as illegal, arbitrary,

u nconstitutional and consequently direct the respondents to consider and include the

name of the petitioner for admission into MBBS/BDS course under Management

Quota C NRI Quota Seat for the academic year 2026-27.



|.A.NO:1 OF 2026

Petition Under section i 5'1 cpc praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to direct
the 2nd respondents to permit the petitioner to upload the NRI Documents for
admission into MBBS/BDS course under Management euota c NRI euota for
admission into MBBS/BDS course for the academic year 2026-27 in ongoing phase

or next t phase of counselling, pending disposal of writ petition.

Counsel for the Petitioner : SRI L.RAM SINGH

Counsel for the Respondent No.1 : SRI T.RAMESH, AGp FOR MEDTCAL
HEALTH AND FAMILY WELFARE

Counsel forthe Respondent No.2 : SRt T.SHARATH, SC FOR KALOJI
NARAYANA RAO UNIVERITY

The Court made the following ORDER



IN THE HTGH COURT FORTHE STATE OF TELANGANA
AT HYDERABAD

THE HON'BLE THE CIIIEF JUS'TICE SRI APARESH KUMAR SINGH
AND

THE HON'BLE SRI JUSTICE VAKITI RAMAKzuSHNA REDDY

WRIT PETITION No.32658 OR 2026
(CNR No.llBHC0]r 067 1 402026)

Datedz 29.09.2026

Between:

Chinmay Chandrakant Patil.
S/o. Chandrakant Patil

.,. Petitioncr
And

The State of 'f clangana.
llepresented by its Principal Secretarl'and anothcr

...Respondents

ORDER:

Mr. L. Ram Singh, learned counsel appears lbr the petitioner,

through video conferencing

Mr. '[. Ramcsh. learncd Assistant Col'enrmcnt Plcader I'or

I-lealth, Medical and Farnily \\'e'llare Dcpartr.nent, appears for

respondent No. I

Mr. T. Sharath, learned Standing Counsel for Kaloji Narayana

Rao University of Hcalth Sciences. appears for respondent No.2

2. The Writ Petition has been preferred with the following prayer:

to issue an appropliate rvlit. older or dirccrion motc pitt1iguiilrl,,- one in the
nature of wl'it of mandlnrus declaring rhc acrion ol thc rcspondents panicularly
the 2"' respondent in nor considering the pctitiorer lbr counselling and
adotrssion into NltlBS,'llDS course urclcr l\lanarr:nrerrt Quota C-NRI Quota
seat in ongoing phase or nexl phasc ol counsclling lbr thc ilcadetnic year2026-



27 as rllegal. arbitrary. unconstitutional and consequently drrect the respondents
to consider and include the narne ol the petitioner lor adm ssion into
MBBS/BDS course under Managcmenl Quota "C" NI{l Quota Scat lor the

academic lear i016-1- and pass such other order or orders as this llon blc Cou
rnay deem fir and proper in the circumstances olthe case

3. Leamed counsel for the petitioner submits that the petitioner

had applied for online registration for admission into NIBBS/BDS

course under Managetnent Quota 'B' and 'C' categories. However,

due to inadvertent and bona fide mistake, the petitioner could not

upload the requisite sponsorship letter and other NRI documents lor

admission under Category-'C' rvithin the stipulated title. Therefore,

the petitioner preferred a representation through e-mail to respondent

No.2-Universitl on 26.09.2026 to permit him to uploa(l the Nzu

documents, but the satne has not )et been considered. IIe lurther

submits that respondent No.2-University be directed to decide the said

representation in a time bound tnanner

4. Leamed Standing Counsel for respondent No.2-University

submits that thc petitioner's representation shall be dealt with b1,

respondent No.2- University in accoldance with law

5. Accordingly, the Writ Petition is disposed of directing

respondent No.2 to decide the petitioner's representation dated

26.09.2026 as per the grounds taken therein, in accordance with lar,",



J

b1, passing a reasoned order before the next counselling. It is made

clear that this Court has not expressed any opinion on the merits of the

case. 'fhere shall be no order as to costs

Miscellaneous applications pending, if any. shall stand closed.
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SECTION OFFICER

The Principar secretarv Medicar and Hearth Famiry ,fis Department,Secretariat Buildings, Staie of Telangana-at ffiraO#.The Registrar, Kaloji Nararayani nao U'niueiSt, of Health Sciences,Warangal.
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HIGH COURT

DATED: 2910912026

ORDER

WP.No.32658 of 2026

DISPOSING OF THE W.P

WITHOUT COSTS.
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